OA No.€63/94
13-7-95

Hon'ble Mr. Justice B.C. Saksena, V.C.
Hon'ble Mr, S. Das Gupta, A.M.

Ssri Shailendra Srivastava, Proxy Counsel for |
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sri R.K. Nigam has been heard. The order sheet dated 29-4-95

e
(20~-4-95) discloses that it was pointed out By the

Ledrned Counsel for the Applicant o place on record
the promotiocn order of the Applicant from Fireman
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5 Gde 'A' to Shungerpl. He sought time. Similar oréar
has also been passed on 21-9-94, The Learned Counsel
has not filed a copy of the order of promoticn or any

4 document to show that the Applicant has been promoted

to Shunter or has actually worked as Shunter. In the

circumstances, no case for grant of relief is made out.

The OA is summarily dismissed.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRISUNAL

AT ALLAIASAD

Qely Noo Q’E?’) _ /1994

Bhagwat Singh aged about 40 years son of

shri Sugar 8ingh, resident of Nainagarh, Nagra,

Jnansi,

s enoee Petitiﬂn ar

Versus

1% Union of India through Gencral Hanager,

Central Rallway, Bombay VT.

Dy Divisional Railway PManager, Central Raillway,
Jhansi.

esesae RESPGndEntS

A DETAILS OF THE PETITION:

This petition is being directed against the
discrimination in the matters of employment being
matted out by the Respondent No, 2 in gross breach

of Articles 14 and 16 of the Constitution,
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The humble petitioner is werking at Jhansi
under the Respondent o, 2 as Shunter hence It 18
decl ared that this Hon'ble Tribunal has the territorial

jurisdiction to try this petition,
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It is declared that thais peti:tion 1s within time
under S8ection 21 of the CAT act., 1985,
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